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In ’IHE CEUTFAL ADMIIIISTRATIVE TRIEBIMIAL, JAIPUR BENCH, JAIPIR
0B No. 266/19595 Tate of -rder: 14-8-1997
Arjun lal Sharma 2, /s 2hri shiv Lal qharma, at present employed on the post
of Tiffin Egy at Zikar in Telephone Exchange, Divigion Sikar.
.. Applicant
Versus

1. The Unicn of India through Sesretary to Mlnlqtry of Commanications,

Depariment of Teleccm, Sanchar Phavan, Mew Delhi.

Z. Chief General Manjsr Telecom, Rajasthan Circle, Jaipur.
3. . Divaicnal Engineer Telegraph, ZSikar Division, Sikar.
4, Secretary, Tiffin Room, office of the Tivisional Engineer Telegraph,

Sikar Division, Sikar.
Mr. Shiv amar, ccunsel v the agﬂplicant .. Respondents
Mr. M.Rafig, counsel for the respondents
CORAM:

Hon'kle Mr. O. P.uharna, Administrative Memker

Hon'kble Mr. Ratan Fralkash, Judicial Member

ORPER

Fer Hen'kble Mr. sF.Zhatrma, Adminickrative Member

In thie application under Zection 19 ¢f the Administrative Trikbunals
Act, 1535, Shri Arjun Lal Sharma has pra ed that the ordezr Jated 16.2.1994
(Ann Al) by which directions were issusd fov terminaticn ~f zervice of the

L

employess of unregistered cantesns may be quash23d and the applicant may te
treatzd as a Cenkral Gowernment employee, as per the verdict of thé’hon'ble
Supreme Court w.e.f. 1.10.91 with 2ll consequentiél Len=fits.
Ze We have heard the léarneﬂ counzel £or the parties and have perused
the material on record including the replj filed by the respcndents.\
3. The applicant has’ claimed to ke working as a Tiffin Boy in the
canteen run in the office of the Divisional Engineer ‘Telegraph, Sikar
Division, Sikar. The learned counzel f£or the applicant has produced before
uz a copy of the order dated 202-7-97 passed by the Divizional Engineer in
the office of the Telecom Distrizt Manajer, Zikar which zhowe that the

éervices ~f the applicant have been reqularised on the piet of Tiffin Boy

O



‘w.e.f. 1.10.1991. Accoding t: him, the applicant had  continued
uninterruptedly on the poet of Tiffin By and he is.still continuing on the
kagis of the rejqularisation of his serviczea JA:ne by the Scvernment.

4. In view of this dévelopment, this épplicaticn‘has become infructuoas.
It is, therefore, dimizeed as having Lecoms infmcknsus. Mo crder as to
costs.

E. A copy of the crder dated 22-7-19%7 has keen taken <on recard.
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(Rgtan Prakaszh)

Judicial Member Administrative Member



